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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 55 OF 2021 
U/S 18 (1) R/W SEC 14, 15, 16 & 

17 OF THE N.G.T. ACT, 2010 

IN THE MATTER OF: 

AMIT SOROUT         …APPLICANT 

Versus 

CENTRAL POLLUTION CONTROL BOARD 
& ORS.                …RESPONDENTS 

SHORT-REPLY ON BEHALF OF THE RESPONDENT NO. 4 TO 
THE APPLICATION FILED BY THE APPLICANT 

MOST RESPECTFULLY SHOWETH: 

1. At the outset, the Respondent denies all the contentions and 

averments made by the Applicant in the captioned Application to 

the extent they are inconsistent with the contents of the present 

Reply. Further, unless and until any averments or contentions are 

specifically admitted or traversed, the same may be treated as 

denied. Further, the Respondent reserves its right to file an 

additional reply dealing with the parawise contents of the captioned 

Application, if so advised and / or if so directed by this Hon’ble 

Court. 

PRELIMINARY SUBMISSIONS: 

2. Prior to dealing with the objections against the contents of the 

captioned Application, it is pertinent to highlight certain factual 
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information in respect of the Respondent No. 4 Company and its 

operations. Thus, provided hereunder is a brief factual conspectus: 

a. That vide Lease Deed dated 24.09.2014, the owners of a piece 

of land measuring 27 kanal and 9 marla situated in 

Khewat/Khata No. 142/170 Rect. No. 39 Kila No. 13/2 (5-0), 

18 (7-13), 23 (7-13) Rect. No. 52 Kila No. 3 (7-3) at Village 

Neemka, Tehsil Punhana, District Nuh, Mewat, Haryana (the 

‘Premises’) had granted leasehold rights for a period of 20 

years in favour of Mr. Julkarnain. In this regard, provided 

hereunder are necessary particulars in respect of the said 

Lease Deed: 

Lease Period Monetary Consideration 

24.09.2014 to 
23.09.2034 
(20 years) 

Advance payment of   
Rs. 4,83,750 for 3 years 
(i.e. from 2014 to 2016) 

Annual payment of  
Rs. 1,61,250 for the remaining 

17 years (i.e. from 2017 to 2034) 
 

In relation to the above, it is pertinent to mention that: 

- As per the aforesaid Lease Deed, Mr. Julkarnain was 

obligated to make an advance payment of Rs. 4,83,750 at 

the time of registration of the said Lease Deed. Such 

amount was equivalent to 3 years of the lease period 

starting from 2014 until 2016. 
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- Thereafter, Mr. Julkarnain was obligated to make payment 

of Rs. 1,61,250 annually from the year 2017 to 2034 and 

such amount has been duly paid over the past years. 

A true translated copy of the Lease Deed dated 24.09.2014 

has been annexed herewith and marked as Annexure R – 1. 

b. That Mr. Julkarnain incorporated the Respondent No. 4 

Company namely M/s Mewat Bricks Company and with the 

intention of engaging in the business of moulding and baking 

of bricks, the Respondent No. 4 Company applied for grant of 

Consent to Establish to the Haryana State Pollution Control 

Board. As a result, vide letter dated 26.10.2018 the Haryana 

State Pollution Control Board granted the ‘Consent to 

Establish’ for a period of 60 months (26.10.2018 to 

25.10.2023). In this regard, a true copy of the Letter dated 

26.10.2018 has been annexed herewith and marked as 

Annexure R – 2. 

c. Accordingly, the Respondent No. 4 Company set up its 

infrastructure at the said Premises. In addition thereto, it is 

pertinent to mention that a high draught zig zag firing kiln had 

been constructed at the said Premises. In this regard, a true 

copy of the Certificate dated 21.11.2017 showing that the 

Respondent No. 4 Company is equipped with zig zag 

technology has been annexed herewith and marked as 

Annexure R – 3. 
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d. That while the Respondent No. 4 was in the process of 

obtaining the ‘Consent to Operate’ the Applicant filed the 

captioned Application before this Hon’ble Court whereafter 

the said Premises had been illegally closed by the Haryana 

State Pollution Control Board vide Closure Order dated 

25.08.2021 on the alleged ground that the Respondent No. 4 

was operating without obtaining the ‘Consent to Establish’ or 

‘Consent to Operate’ from the State Pollution Control Board 

and that the Air Pollution Control Machine has not been 

installed. In this regard, a true copy of the Closure Order dated 

25.08.2021 has been annexed herewith and marked as 

Annexure R – 4. 

e. At this juncture, it is pertinent to mention that the Respondent 

No. 4 has not even been put into operational mode as yet. 

Proof of this fact has been annexed herewith and marked as 

Annexure R – 5 which is a very recent photograph of the 

chimney on the said Premises, a bare perusal of which would 

show that there are no smoke marks or carbon residue visible 

on any portion of such chimney. In this regard, it is pertinent 

to point out that the photograph of the chimney (annexed at 

page no. 23 of the Application filed by the Applicant) has no 

connection whatsoever with the infrastructure of the 

Respondent No. 4 Company because the Respondent No. 4 

Company has not even been put into operational mode as yet. 
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This leads to the inevitable conclusion that the said 

photograph is of some other factory / establishment and the 

same is being used in order to mislead this Hon’ble Court.  

3. Thus, in summary, it is submitted that the Respondent No. 4 

Company has not yet been put into operational mode on account of 

the fact that the said Premises had been illegally sealed while the 

Respondent No. 4 Company was in the process of obtaining the 

‘Consent to Operate’ from the concerned State Pollution Control 

Board. This leads to the inevitable conclusion that the Respondent 

No. 4 Company is not liable for causing any pollution whatsoever. 

PRELIMINARY OBJECTIONS: 

4. It is submitted that the captioned Application is not maintainable for 

the following reasons: 

a. That there is no live cause of action that requires adjudication 

since the Respondent No. 4 Company has not yet been put in 

operational mode; 

b. That the Applicant is not an aggrieved person for the simple 

reason that no pollution has been caused since the Respondent 

No. 4 Company has not yet been put in operational mode. In 

fact, no grievance of any kind has been caused to any 

individual or entity; and 
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c. That the captioned Application is misconceived, baseless and 

an abuse of the process of law and it raises no substantial 

question of law within the provisions of the NGT Act. 

5. In light of the above, it is submitted that it is a settled law that a 

litigation which is meaningless and bound to prove abortive should 

not be permitted to occupy the time of the court. 

6. At this juncture, it is pertinent to mention that there are numerous 

other brick manufacturing companies which are located within close 

proximity to the Mewat Modern Public School and have as a matter 

of fact commenced their operations on 28.02.2022 and 01.03.2022. 

However, the Applicant has filed the captioned Application against 

the Respondent No. 4 Company on frivolous grounds for the sole 

purpose of harassing the Respondent No. 4 Company. 

7. Further, it is submitted that the proprietor of the Respondent No. 4 

Company has taken the said Premises on lease and has been making 

lease payments of Rs. 1,61,250 each year to the owners of the said 

Premises (as mentioned hereinabove in paragraph marked as ‘2. a’). 

Notwithstanding this fact, not even a single brick has been produced 

at the unit much less sold on account of illegal closure of the said 

Premises. It is thus proved beyond reasonable doubt that the 

Respondent No. 4 Company has been unnecessarily dragged into 

litigation at great personal cost. Therefore, it is submitted that the 

entire alleged case set up by the Applicant deserves no credence and 
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as a result, the captioned Application deserves to be dismissed in 

limine with cost. 

PRAYER 

In light of the peculiar facts and circumstances of the present case, it is 

humbly prayed that this Hon’ble Court may graciously be pleased to: 

a. dismiss the captioned Application filed by the Applicant with cost; 

b. quash the illegal Closure Order dated 25.08.2021 issued by the 

Haryana State Pollution Control board; 

c. award litigation cost in favour of the Respondent No. 4 on account 

of being unnecessarily dragged into the present litigation at great 

personal cost; and 

d. pass any other order / direction as this Hon’ble Court may deem fit 

and proper in the circumstances of the present case. 

RESPONDENT 

Through 

Karan Tarkar and Radha R. Tarkar 
Counsels for the Respondent No. 4 

Chamber No. 453, 
Patiala House Courts, 
New Delhi – 110 001 

Mob: +91 79837 30527 
Email: tarkarradha29july@gmail.com 

E. No. D/3985/2017 
Place: New Delhi 
Dated:       .03.2022 
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B FORE T H ., A'" 10 AL GREE I Rf BUNAL, 
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0.A. 1 0 . ·5 OF 2021 

I. (l)R \ EC 14, 15, l 6 01 

OF THE 1.G.T. CT. 20 10 

TTER OF: 

AMIT OROUT ... APPLICA T 

Ver us 

CE TRAL POLLUTIO CO TROL BOARD 
& OR. . .. RESPO DE TS 

AFFIDAVrr 
' '-,/ 

I, Julkarain,s/o- Abdul Manaan, s/o Sh. Chander Khan, r/o- eemkaa, Tehsil 
Kunhana, Distt. Mewat, uh Haryana presently at ew Delhi do hereby 
solemnly affirm and declare as under: -

. 
I . That I am the Respondent No. 4 in the present matter and am well 

conversant with the facts of the Reply and competent to swear to this 
affidavit. 

2. That, I have gone through the accompanying Reply which has been 
under my instructions. I say that the content thereof are true 

,' ct to the best or my knowledge and the submissions contained 
/ ., 
' 

1 
HgL re based on legal advice which I believe to be true and correct. 

\\ ~ \ ., , e, state that the Annexures R-1 to R-5 (Pages to ) are \ I 

rue . opies of their respective originals and they form part of the ' .... / 
. t I / ,,/ 

-r cords of the case. 

ty Comm\ssion expires on 2211212024 

1 1 MAR 2022 



9

4. rh t th ' ·nnknts t'I' parngra1 h · I to . r 111 abovi.; af!ida it ar tru 
nn l cnrn~ ·t t th~ b~: l of m kn \V I dgt.: . 

DEPONENT 

11 MA 70?1 
rifi d n thi the __ dny of March 2022 nt ____ that the 

r the al.Jo e anictavit in paragnq h I to 4 ar true to b st of my 
kno, I lg and belier and nothing material ha. b en oncealed.~ 

VERIFlCA 

My Commissiot expires on 22I1t< 024 

• TE TEu 

~ ';, 
, ~t I Pl t;tJC, DELHI NCR(\ l ' 

l 1 MAR L022 

---



ANNEXURE R-1 10.. 

I ,· ?:;>{. 
, 

I 

.j 

~ L 381222 
100/-

~- ~-~ ~ J3.ft !!6IIR<b ~ ifRER ~ Plqf-illllr.=i ~- cti5-tflcl ~$I-it. 
,.-"""'f!ilb'llL'1trt ~ ct t '1lT ftp~~ ffic/W"ITT ;:to 142/110. jO ;:to 39, ~ ;:to 13/2(5-o). 

23(7-13), jO ";=fO 52, ~- rfO 3(7-3), ~ Z"cITTTT 27 ~ 09 ~ cfTq'i1 ~ .ft-i:rcITT, 
ct i3"lf ~ cT ~ ™ ,.iPil4cft ~ 2005-06 "fl"ITTl ~dcf;lcl fclxma. rfo 2044 err 
~ rfo 2047 ~ ~ ~ 19.09.2014 ~ t '1lT 1lR ~ cr ~ ~ t 

~ ~ cfruIT ~err·~~ cfl'RT ct~~ ctr~ t. ~ cBWUr 311\Jr ~ 
._ __ llllflll"CI ~xu1~1G1~--G-"1 err ~. W5t ~ "$c!IB, ~ ~ ~ err 6li5cf;lcl ct ~ tR m 3fffiT 20 qtf 

. ~ 24.09.2014 cTT 23.09.2034 ~ cF ~ ~=~ ~ ~ ~ ~. mNflcl g.-JtWII. ~ 
rilfqffi ~ * rn<) tc ~ * ~ ~ ~. ~. ~- ~- 61R, ~. "i',JT~ ~ * ~. 
·~ tR ~ ~ 4C:c:Wil'-II ~ j61~ll 1,61,250/-~ (~ c'frul" ~ 6'JfR GT W ~ 
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~ffl@T ~ (~otfro~ J3.ft' ~cl<t>x;).-i ~ J3.ft'. ~ lf"lFf ~ J3.ft' ~- w f.'fcITTfr ~. ctt5-tfli:ii 
"9,-iol.-JI, ~ lfqffi "l6~ W'IWI cpl' ~ \lR ~ j~f&•I 4,83,750 / -~ ffi ~ ~ 
~ ~ ~ rn<) ~ ~ 3fffTT ~ ~ qtT ~ cfi "fTTG lfqf~rj ~ cF ~ ~ 'CfT ~ 
-&, ~ ~ \lR tfccT ~ cTtf Gffcf ~ cTtf l=fT6 R:le1R,1x if ~ -~ AA m; cp6u'fT w ~ 

~ 9C:ec'ilx 'cf;T # tR ~ ~ t_ ~ctcblC'l 4~cl-il'11 6uff ~ ~ ~ if ~QT '&, ~ cnRUT i3"lf 
.. ~ ~ xf J3.fi' ~ 1fnfFf !f?I: ~ W ~ ~. d6-tficl ~-it51-il ~ j-l51c'lllx ~ ~ 
~ffl" ~ ~ '& TTri cf5 ~·cicf;lc1 4C;C:l-il'11 6'JlT ~ cRrcl', ~ 6l=fcITT ~ ~ ~ ~ 

m-1Tr I 3lcf: ~ jO ~ ~ -~ ftp W'fG ~. ~ ~ 23.0~.2014 cTR ~ I <M\L-} - (~-J-(fl' 

f I~ \l,f ~- ?"""'Jfo,1 r--- ")')I..,, ~1-6; ci\;;i:)-~- ~\.c 'V"'-~---~~~ l, "~S~~--
/ ~· .... C-r:~..\_I'\ 

, ~== -~~(' ~s 
J3.ft- :1f ~. .-..----.......,...-.: u ~: 31~~~1 C'l~xGI'< ~ 

§ cl~~ S~°Y .3 ~<Jlj</'(¥ I 

.. 
. A.. 

,~\-\\ 
··Cf\ :,g,-t-~oull. . 

r,,c,11 

.. ,.(~.r;;t~Q ~ WICWnUfceo 
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~EfR-IJI 4,83,750/-~ ~ 31x.lll'fl qwfJ tct>" ~ cf> ~ ~ ~ 3Rffl 

fcnffi ~ ~ 'cfq) cf> ~ 'lcfl5M 61Rilfl cf; ~ ~ tfT ~ ~. ~ Efcf>I.QI UR . 
~ ~ ~ ~ "ITT" ~ 1ffir Rta~x 1f 61\J'IR.!I "ffi1G Ne) ffl I cfjeJJT err ~ 
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Neemka 

oo ~ -q'( ~ ~ ~ 161,250.00~ 

<R>ie.itM ~ cf)1 00 5,000.Q0ffl 

Rff. • 24/09/2014 ·. 

~ -~ .. <fil. iim 24,200.00 ffl 

~~-2.00ffl 

J . ····-· . .. .. . ...... -·-···----) -·· L .. . 
l ________________ _,_._,---,--------':!----------' 

Drafted By: T.R. Gupta Adv. 

<-t6 ~ ~ f~'-l'fq;· 24i09/2014 f.r,; ~ ~ 2:41:00PM ~ ,9:ft/~~ TahirHu:!8ain 

-m/~~ Mubarik f.:rcmfi Neemka IDU cl'5flc6(UI· ~ "5J$" ~ TPUI 

'Jil- Tahir Hussain, Ajmal, Sokat 

,N(lcfd 'llcZT~<IWIT Cf ,m/~~ M.B.Company,Neemka through Mahabir 'l:RZl'ffi"qH ~ 'ti ~ ~ q;-

~ JrTq1.W&~~ey.n i:ri'I'~ ~/~~ Abdullah.Lumb, ~/gslt~ JJfi 

f.:rcmfi Neemka Cf -it/~~ NiyazMohd ~~ ~~~ NoorMohd. f.fqrffl Neemka ~ <till 

mzj't .,: 1 ~ llJ ~~ ii ~ -q ~ f ae:n ~ m~ ".f: 2 'clft -~ <tmfT ti 

.~4/09/2014 

. Re.venue DepartmentHaryana ·HARIS-EX NIC-HSU 
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Stamp Rs. 1'00 
' 

We, Tahir Husain, Ajrµal,. Shaukat, son of Mubarik, 
t 

son of Bakhar, all residence of Neemka, Tehsil 

Kunhana, Districr Mewat, Nuh, are the' equal share 

owner of land Khewc;t/ Kha ta· No. 142/ 170, M. No. 

39, Killa No. 1~/2,. (5-0), 18 (7-13); 23 (7-13), M. No. 

52, Killa No. 3 (7-3), Total Rakba 27 Ka-nal 09 Marle 

situated at Village Neemka, .Tehsil Punhana through 

ownership and in, possessioh under Jamabandi Year 

2005-06 Intiqual Ancestral no. 2044 and Intiqual 

Takseem partitioned No. 2047, agreed on 

19.09.2014, is free from all kintHy of debts and 

disputes. We need money for repay of bank loan and 

. ' house hold expenses, hence we ar~ agr'eed to let out 

our land with our own consent, sound mind and 

without any pressu:r;-e from any corner on lease ,of 20 

years i.e. 24.09.2014 to 23.09.2D134 to M/s Mewat · 

Bricks Company Neemka, Tehsil Punhana, District 

Mewat, Nuh for Chimney Grade, 0.ffice, Hut, Bore, 

Latrine, Bath.room etc.· for Bricks Manufacturing in 
. . 

Rs.1,61,250 /- per annum throug! registered lease 
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. deed 1n favour of Mewat Bricks Company Neen1ka, 

Tehsil Punhana, District Mewat, Nuh through partner 

Shri Mahavir son bf Shri Rora Singh r / o Malag, Tehsil 

Kher, District Aligarh (U. P.) and Shri ,Julka;n?-in son of 

- _ __,. Abdul Manaan son of Shri Chander Khan R/ o Neemka, 

Tehsil Kunhana, District Mewat, Nuh, 1n which 

Rs.4,83,750/- has received as cash as the installment 

' ' of three years as advance for the payment of bank loan 

in the presence of witnesses and after thr:ee years 

receipt of lea~e shall receive every year in th.e tI101;1th of 

September, possession of the spot ha'.s given on the spot. 

to lessee, the lessors are unable to1 execute the· deed, 

hence, we have authorized Shri Abd.ul Mannan son of 

Shri Chander· Khan r / o N eemka, Teiisil Kunana as our 

special powe:~ · attorney that if h_e will execute lease deed 

then we have no objection on it, he:hce this lease deed 

i 

has been written/ · executed for all future purposes on 

23.09.2014 day Wednesday . 

. . Shri Tahir Husain, Ajmal, Shaukat 

Witness 

.Abdulla Nu:tnbardar Neemka 
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LEASE DEED:- Rs.1,61,250 /- for 2!0 fears 

Stamp:· Rs.24,200 /-

Before: 0000' 

Sub-Treasury 

24.09.2014 

Punhana: Stamp 

f 

No, 673 dated 

-Vv7e, Tahir Husam, Ajmal, Shaukat, son of Mubarik, 

son .of Bakhar, all re~idence of Neemka, Tehsil 

Kunhana, District Mewat, Nuh, ate·· the equal share 

owner of land Khewat/ Khata No: 142/ 170, M. No. 

39, Killa No. 13/2, (5-0), 18 (7-13), 23 (7-13), M. No. 

52, Killa No. 3 (7-3), Total Rakba 27 Kanai 09 Marie 

le ... 

situated at Village Neemka, Tehsil P-1 .. u;1hana through 

ownership and in possession unde1r Jamabandi Year 

2005-06 Intiqual A~cesfral no. 2044 and Intiqual 

Takseern partitioned- · No. 2047, agreed - on 

19.09.2014, is free frorn all kin'<l1y. .of debts and 

disputes. We need money 'for repaf of_ bank loan and 

house hold expenses, 'hence we arJ agreed to let out 

our land with our own consent, sound mind and 

without any pres~ure from any cor'ner o~ lease of 20 
. '. 
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years 1.e. 24.0972014 t<;>. 2~.09.2di3:4 to M/ s Mewat 

Bricks Company Neemka, Tehsil Punhana, District 

Mewat, Nuh for Chimney Grade, Office, Hut, Bore, 

Latrine., Bathroom etc. for Bricks Manufacturing in 

·· Rs.1,61,250 /- per annum through registered lease 

deed in favour of Mewat Bricks ¢«:5rn:pany Neemka, 

Tehsil Pu.nhana, District · Mewa!t, ·Nuh through 

partner Shr\ Mahavir son of Shri Rora Singh r / o 

Malag, Tehsil Kher, Distr.ic~ Aligarh (U.P.) 4/5 share 

and Shri Julkarnain son of Abdti.f:':Manaan son of 

Shri Chander Khan R/o Neemka, Tehsil Kunhana, 
l • 

' 

District Mewat, Nuh, · 1 / 5 J11are in which 

Rs.4,83,750/- has received 
. 

as cash as the 

installment of three years •as adv~nce for the . 
payment of bank l 1oan in the rres*ence of witnesses 

and after three year's receipt of lease shall receive . . . 
· every year in the month of September, pos_session of 

the spot has given on. the spot t6 lessee. If lessor 

vacate the property· from lessefe earlier of the 

limitation then they shall liable' to receive lease 

amount of that period. If lessee r:i:lay default in the 
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payment of lease amount on ti:me then we have legal 

:r~ghts to disown tl1:ern. The lessee shall liable to 

remove entire goods or aFticles from the prope:rty 

- . . 
such as Mulwa, Office, Chimney, gta:de, .Jl].uggi, and 

. 
Hut entire immovable properties aftet' completing the . 

. . . 

tenure and lessee shall· have rights to keep tjut 

entire articles and we· have no me~ns/ relation with 

the land after ending tenure. Now we qr any of our 

legal hire/ . sucje s sors have .. ridh ts on the our 

property till abov-e tenure but 1essee shall have 

rights utilize the said land as its1 own fo;r example 

construct Chimney grade, brickJ industry office, 

preparing bricks, bore or road ktc., we have no 

objection on it. If partner rnay ch~nge in the above 

firrn then we will have no objectidri pn it ~nd lease 

shall remain same and both parti~s and their legal 

hires. It is therefore this leasJ -deed has been 

executed today on 24-.09.2014 "vteinesday for all 
f 

future purposes. 

Shri Tahir Husain, Ajrnal, Shaukat"" Lessot 
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Shri Mahavir- Julkarnain Lessee Partner of above 

firm 

Witness: . ' 
Abdulla Numbardar Neemka 

· Witness: 

Niyaz Mohammad. S/b Noor Mohammad 

·-R/o Neemka 

Witness: 

Mahinder S / o Kare Pradhan Kodal 

, 
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Deed No. 1490 Date: 24.09.2014 

DEED RELATED DETAILS 

Deed Name: Lease 

Tehsil/ Sub-Tehsil: Punhana 

Village/ City: Neemka , 
FUND RELATED DETA'.!L 

Amount o\n which stamp duty impo'"sed Rs.1,61,250 /-. . 
Registration fee: 5000 / -

Stamp duty Rs.24,200/­

Pds:ting charges: 2 /­

Drafted by: .r.R. Gupta, Advocate 

8ier.J.ic:e Charge: 200 /-

This Deed has been presented today on 24.09.2014 

day Wednesday time 02:41 p.m. for /egistration by 

Tahir Husain son of Shri Mubarik R/ a Neemka. 

· · Signature presenter· 

Shri Tahir Husain Ajmal, Saukat 

.. ' 

S-6.o /Joint Registrar 

Punhana 
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I 

Above lessor and Lessee MB Company · Neemka 

throug1:1 Maliavir appeared. A facts of the· deed has 

been accepted after hearing by both parties as 

correct. Abdulla Lumbh r/o Ndenika and Niyaz 

/ Mohammad s/o Noor Mohammad r/o Neemak have .. 
--~-------

. verified botp.. parties. We iden!ify wit:n~ss No. 1 as 

Numbardar / Advocate and he is identified witness 

No. 2. 

Dated: 24.09.2014 

Sub/Joint Registrar 

Punhana 
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REGISTRAR INTIQUAL . 

Register lntioual. Village Neemka Hadbast No. 242, Tehsil Punhana, District Mewat 

1 2 3 4 5 6 7 8 9 10 11 1 13 
. 

14 15 . 
2 , 

Entry Jamabandi or last Intiqual Entry which shall be . 

which verification as follows done now .. 
No. Khata Nam Owner Farme Numb Ta Khata Owner Farmer No. Ta Type or date Fees Patwati · 
Shum no., e name r er and X No. name name and X of registrati report or 
ar Jamaban with name name Jamaban with with name registration on verificati 

di year .. parenta with of di addres address feed on I 
ge addre Raqba s and Girdawar 

ss and . r_~qba Kanoong ' 
land and 0 .. 
type g type . 

of . . . 
•" 

. 
·1and . . 

2048 142 I No. As 39/13 As Ajmal,· 39/13 Through 200/- · Sd/-
. 

/170 2044 earlie /5 colu Saukat /5 registered 26.10.14 
No. r 5.-0 IDB equal 5-0 . lease deed 
2047 f8 No. 4 share 18 No. . 

agreed 7-13 owner 7-13 1490/'.2-4.09 

... 
b ·- 23 

.. 
lease 21 .14 

' 
I ,}j ·,1J13 land·· 7-13 ·annual 

O,:t;L, 

Ajmal, . rent , . 27.10.14 
Shauka 52/3 . village 52/3 Rs.1,61,25 -
t son . 7-9 . . Mewat 7-9 I 0/- for 20 . 
of Kitta to Kitta years 

. Mubari · 4 bricks 4 
k son 27-09 compan 27-09 
of y 
Bakhar Neemka 
equal Tehsil 
share Punhana 
owner District 

Mewat 
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tlirough 
Partner 
Mahavir 

- son of 
. Hari 

Singh 
son of 
Rora . 
Singh 
•rfo 

... Malav,_ 
Tehsil 

_Kha~r, 
... . 

District 
Aligarh 
(U.P.) 
4/5 part 

. Julkarna 
tn son 
of 

. 

Abdul 
... .· . . ... Sen-

1 of . . .... 
Chander . . ll5 
share 
owner . lease 
for 20 

. years 
. i.e. 
24.09.1 
4 to 
2.09.34 

-
. . 

, -

. 
'i 

. . 

C . 

. 

0 

. 

-
. 

. 

. 

. 

. .. 

. 

. 

.. . 
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. I 

Village N eemka, 

No. 2. 

1 2 

Khewa Khata 

t or uni 

jamaba No. 

ndi No. 

3r 

---

Copy J amabandi (Padak Patwar) 

ad bast No.242, Tehsil Purihana, District Mewat, year 2005-06 page 

4 5 6 7· 8 9 10 11 12 ·- - -
Deta Detail .. Well Khasr Rak Rate. Share or. Good Rema 

·il with or a. No. ba and measure s rks -

with farmer other or and num m.ent and 
. . 

owne sourc Mura Ian her and type Sawa 
., 

e . a( bbe d detai _r 1 
~ . 

I 
. . 

nam irrigat or type ls of detai 
. . 

e 10n Kille tax ls 
-

No. with 
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\ 
\ . . . 

. /dema / 
. 

nd . . 
. 

142 140 Husa Idris Self 23 7- M . . . . .. . 
52/2 13 . . . 

curren lll h cultiva 3100 
I 

f 3 
t curr etc. ted 00 ·-165 7-8 . • .. 

ent curr. etc. 
G 

Kitte 7-3 . 

20 
. 

0-. . . 
ent curren . 

126- 18 . 
. - t 

15 NM ' -
. , ,-. 118- 127 

' l ' - . 16 -13 ...... 
. . 

7-19 0- l . . 
18 

0- . 

18 
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-

........... ...... , 
i~tlf(~{2 

HARYANA STATE POLLUTION CONTROL 
BOARD 

Gurgoan North Vikas Sada, 1st Floo1·, Near DC Court, 
Gurgaon Ph. 0124-2332775 

/Vebsite: 11•ww. fl .1pcb.go1•. in E-:Wail - hspcb.pkl@;sifymail.com 

frlephone :\'o.: OJ 72-2577870-73 

•--:' '.!s. 

~fa:7f ~t€ ,-

No. HSPCB/Consent/: 313116118GSMWCTE5727806 Dated :26/10/2018 

To. 
IVI/s: l\lEWAT BRICKS CO 

Khewat/Khata No. 142/170 Rect. No. 39 Kila No. 13/2(5-0), 18(7-IJ), 23(7-13) Rect. No. 

52 Kila No. 3(7-3) Village Neemka Tehsil Punhana DisttNuh 

MEWAT 

122508 

Sub.: Grant of consent to Establish to M/s MEW AT BRICKS CO 
Please refer to your application no. 5727806 received on dated 20 l 8-10-08 in 

regional office Gurgaon North. 

With reference to your above application for consent to establish,M/s MEW AT BRICKS CO is 

here by granted consent as per following specification/Tenns a_nd conditions. 

1·Conscnt Under AIR/WATER 7 
Period of consent 26/ I 0/20 l 8 - 25/ l 012023 

·--- -

lndustrxJype Brickficlds l excluding fly ash brick 

Category ORANGE 

. lnvestm.;nt(ln Lakh) 19.2600002 
1 Total Land Area (Sq. 13960.0 
il11ClCJ') 
I-•--· . -·--

I Total Builtup Arca (Sq. 3000.0 
i meter) 
I 

I Quanti_t_r_ of_c_ffl_u_e_'n_t __ ~-------­
[ 1. Trade 0.0 KL/Da.r___ ·-·-· 

___ ,_ 2~Q_l5.!:~--- -I 2: Domc,tll 

Number or outlets 1.0 

P1.•nnissihlc Trade Effluent Parnmcters 

-·-•----, 
i 

manufacru,ing osing lime pr:e,sll 

I 
-· 

<.~'.h,; U, " ,,:, __ J ·:,g/] -~~ - . ···=-·.~ ~-------~---_-_ ----·-- . - ---~:~=~ 
, lf.('ight of~Li;:k. ...... - ---r .. - ---- . 
· I t ·1i,rn,.:n:- I l 00 feet 
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To Whom It May Concern 

This is to certify that MIS Mewat Bricks Company,Village-Neetnka 

H-79 C, Ground Floor, 
Shivaji Park, Punjabi Bagh, 
New belhi-110026-
P\1.: 0 l l-45654035 
M: 9311477205 

· Tehsil Punhana Distt-Nuh Mewat (Haryana), have completed the construction 
-- ·---~••' . 

of high draught Zig Zag firing kiln at the above site. 

_ The High Draught zig zag firing kiln along with the ;tack of height more than 17 
metres is such that it shall comply with the latest guidelines laid down by central 
po1lution control Board. 

This is further certified that high draught Zig Zag firing kilns based on the design 
have been constructed at various places and tested by independent agencies and 
found to be operating well within the prescribed limits laid down by CPCB . 
However ,this kilns constructed on the design have been found to have pollution 
levels of SPM concentration in the range of 110 to 210 mg/Nm. 

For Priya Bricks Technoio~g' ·. Cons4Jtancy Services t~ J_, / .·· . ComaltlQCJ ~. 
• I • 

Authorized Signatory 

Pated: 21 Nov, 2017. 
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1 Permissible Emission parameters 
~ ' 

I 1. SPtvl i 600 mg/m3 

I Capacity of boiler 
·-·--·-·-· ; 

I. NA Ton/hr I 
I 

I 

].'ype of Furnace ·I 

I. NA 

Tyne of Fuel 

l. Diesel 

2. Coal 

l. 

2, 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

0.05 KL/day 

2 Ton/day 

. Regional Officer, Gurgtwn North 

Haryana State Pollution Control Board. 

Terms and conditions 

The industry has declared that the quantity of effluent shaJl be 2 KL/Day i.c 
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 2 KL/Day for Domestic and the 
same should nol exceed . 

The above 'Consent to Establish' is valid for ()0 montµs from. the date of its. issue to be 
extended fof another one yea'rat the discretion of tlie Board or till the time the unit 
starts its trial production whichever is earlier. The unit will have to set up the plant 
and obtain consent :during this pe_riod. 

The officer/official of the Board shall have the right to access and inspection of the 
industry in connection with the various processes and the treatment facilities being 
provided simultaneously with the construction of building/machinery. The effluent 
should conform the effluent standards as applicable 

That necessary arrangement sha.11 be made by the industry for the control of Air 
Pollution be,fore commissioning the plant. The emitted pollutants will .meet the 
emission and other standards as laid/will be prescribed by the Board from time to time. . . . . . 

The applic.ant-will.optain consent under section 25/26 of the Water (Prevention & 
Control ofPollution)Act; 1974 and under section 21/22 of the Air (Prevention & 
Control of PollutiofiJ Act;l981 as amended to-date-even before starting trial 
production .· 

The above Consent to Establish is further subject to the conditions that the unit 
complies ~ith · all the laws/rules/decisions and competent directions of the 
Board/Government and its functionaries in all respects before commissioning of the 
operation and during its actua[ working strictly. 

No in-process or post-process objectionable emission or the effluent will be allowed, if 
the scheme furnished by the unit_ turns out to be detective in any actual experience 

The Electricity Department will give only temporary connection and permanent 
connection to the unit will be given after verifying the consent granted by the Board, 
both under Water Act and Air Act. 

Unit will raise the stack height of DG Set/Boiler as per Board's norms. 

Unit will maintain proper logbook of \Valer meter/sub meter beforc 1aftcr 
comm iss 1011 i ng. 

i 

i 

i 
I 
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12. 

14. 

15 

16 

17. 

18. 

19. 

20. 

21. 

23. 

24, 

2.). 

26. 

Thar in the case of an 111dustry or any other process the activity is located in an area 
approved and that in case the acti\.:ity is sited in an residential or institutional or 
commercial or agricultural area. the !lecessary permission for siting such industry and 
process in an residential or institutional or commercial or agricultural area or 
controrled area under Town and Country Planning laws CLU or Municipal laws has to 
be obtained from tile competent Authority in l:nv permitting this deviation an,l be 
submitted in original with the request for consent to operate. 

That there is no discharge directly or indirectly from the unit or the process into ,my 
interstafe river or Yamuna River or River Ghaggar. 

Thal the industry or the unit concerned is not sited within any prohibited distances 
according to the E11vironmental Laws and Rules, Notificatio11. Orders and Policies of 
Central Pollution control Board and Haryana State Pollution Control Soard. 

That or the unit is discharging its sc,vagc or trade effluent into the public sewer meant 
to receive trade effluent froin industries etc. then the permission of the Competent 
Authority owing atjd operating such public sewer giving pennission letter to his unit 
shall be submitted at time of consent to operate. 

That if at any time, there is adverse report from any adjoining neighbor or any other 
aggrieved party or Municipal Com111ittee .or. Zila Parishad or any other public body 
against the unit's pollution; the Consent to.-Hstablish so granted shall be revoked. 

That all the financial dues required under the rules and policies of the 
Board have been deposited in full by the unit for this Consent to 

· Establish .. 

In case of change of name from previous Consent to Establish granted, fresh Consent 
to Establish fee spall be levied. 

Industry should adopt water conserv<ttion meas11res to en~ure minimum consumption 
of water in their Process. Ground water based proposals of new industries should get 
clearance from Central Ground Water Authority for seieritific development of previous 
resource. 

That the .unit :will take all other clearances from. concerned agencies, whenever 
required. · · 

That the unit will not change its process without the prior permission of the Board. 
' ' 

Tha.t the Corisent to Establish so granted will be invalid, if the unit falls in Aravali 
Area or non conforming area. 

That the unit will comply with the Hazardous Waste Management Rules and will also 
make the non-leachate pit for storage of Hazardous waste and wil I undertake not to 
dispose off the same except for pit in their own premises or with the authorized 
disposal auth9rity. 

That the unit will submit an undertaking that it will comply with all the specific and 
general conditions as imposed in the above Consent to Establish within 30 days failing 
which Consent to Establish will be revoked. 

That unit will obtain EIA from MoEF, if required at any stage. 

!n case of unit does not l'.Omply with the above conditions within the stipulated period, 
Consent to Establish will be revoked. · 

That unit will obtain consent to operate from the board before the start of product 
activity. ' 

Spccifk Conditions 

Other Conditions: 
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i 
l 
\ 
l 
I 

I 
I 
1 

I. The unit will obtain consent to operate before commissioning the plant. 
2. Unit will install improved emission technology i.e. zig zag or any other technology vetted by 
the HSPCB) 
3. The unit will install the project only on the land for which Town and Country Planning 
Department has given license. • · 
4. The NOC is valid only for such land within this project which is under ownership of project 
proponent and for which report regai-ding Aravali area has been issued by DC, Mewat. 
S. The unit will install adequate acoustic enclosures/chambers on their DG SETS with proper 
stack height as·pcr prescribed norms to meet the prescribed standards under EP Rules, 
6. Unit will apply for CTO/ CTE Extension at least 90 days before expiry date of this CTE 

Jai Bhagwan 01g1t.ill'; 119r,,•d h·; ),11 !!h;igw,11'1 
\Mtc: i/:ll!J;:.W)6 l l:2~38Ttl5')0' 

Regional Officer, Gurg,wn North 

llaryana State Pollution Control Board. 
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l/60639/2021 

HARYANA STATE POLLUTION CONTROL BOARD 
C-11 Sector-6, Panchkula 

Ph - 0172- 577870-73, Fax No. 2581201 
E-mail- hspcbho@gmail.com 

Website: hspcb.gov.in 

CLOSURE ORDER 

Whereas, the unit M/s Mewat Brick Company Village - Neemka, Punhana, Nuh 
(Mewat) is engaged in the process Moulding and Baking of Bricks and covered under 

... 9range category as per categorization list of the Board and is polluting in nature. The 
unit was inspected by Sh. Vipin Kumar, AEE, of HSPCB on 14.04.2021 in reference to 
the NOT Matter vide O.A. No. 55/2021 tiled as Amrit Sarout Vs CPCB and following 
deficiencies were found:-

1. The unit was operating without obtaining CTE/CTO from the Board. 
2. The unit has not installed Adequate APCM and not provided the sample collection 

facility on the stack. 
Whereas, Show Cause Notice for closure was issued to the above said unit by 

Regional Officer Faridabad Region vide letter no. 103 dated 14.04.2021, but the unit 
did not submit the reply to Show Cause Notice. Therefore, Regional Officer, Nuh 
Region vide letter no. 300 dated 28.05.2021 has recommended for closure action 
against the unit under section 31-A of Air (Prevention & Control of Pollution) Act, 
1981, which has been examined and it has been found that the unit has violated the 
provisions as mentioned above. 

Keeping in view of the above facts, it is hereby ordered to close down the 
operation of the unit M/s Mewat Brick Company Village - Neemka, Punhana, Nuh 
(Mewat) under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 by 
sealing its plant, machinery and DG sets alongwith disconnection of the electric supply 
of the above said unit with immediate effect. 

In addition to above, it is also intimated that non compliance of the directions 
issued under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 
under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 is an offence. 

Dated Panchkula, the 
25th August, 2021 

Endst. No. 

Dr. Sumita Misra, IA 
Chairperson-HSP{ 

Dat:!6/08/2021 

A copy of the above is forwarded to the following for information and necessary 
action:-

1. The Deputy Commissioner, Nuh. 
2. The Executive Engineer, OP Division, DHBVN, Nuh with the directin to stop the 

electricity supply of said unit. 

lts 
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1/60639/2021 

3. The Regional Officer, Nuh Region. He is asked to e s re the compliance of 
closure order immediately. 

~Is Mewat Brick Company Village - Neemka, Punhana, 

Signed by Bhupender Singh 

Rinwa #ApprovedbyDesignation# (PLG) 
Date: 26-08-2021 13:31 :28 For Chairperson 
Reason: Approved 
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/ M.M.P School qfr ~ 
~ <lillAl w 9IX) ~ !! . 
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